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is =umbjguii"y regarding inltiation of .

6ase of takpayer ggsf iied 19 the Stitetax ‘autherity. ing

meeting held on F.00.2017 hadt discussed and e
" recommendations regurding Rcinisteagive division of
cimpowerment of both ¢

genda-note no; 3 in the mimtes of the meeting which reads ag

laxpayers and Concomiumt issyes. Hhe
ax authorities for enforcement of intefj gence’

itk Both the- Cempred el Stte tax: aduinistrativns shatl hense #he pover to ke intelligence-

based enforedmen action in respect af-the entive valie cheiy ;

3o Misaccordi ngly clarified that the officers ofbotl Central tax and State taxare authorized 1o injtiae

intelligence buged’ enforeement action on the e
assigiment of the laxpayer to any authority. The authoriy
- compléte the entire processof investigation, issuance of

| arising out of sugl action.

4 1o other wieds, if an officer of the Central

authority would nolt'transfer the said case to its State ¢

1o its logical conclusions,

A Sitirilur position would remain in cuse of ite

{

ntire ‘(!ﬁl.\i]){-iyfb‘l"shbﬂﬁﬁ' J',rrcspcc tive of the ;admi.nistralivc

Wh:iféh injtiates SuEh action js emipowered 1o

SCN, adjudication, recovery, filing of appeal etc,

]

1ax authority jnitiates intelligence bised enforcement
State (ax authority, the officers of Centrq) lax
ax.counterpart and would themselves take the case

Uigenee based enforcement action Initiated by

alficers of Stae tax put horities.against o taxpayer administrative ¥ assigned-lo the Central ax n‘utliuri'gy,

6. s alse infarmed thar GSTN jg already maki.ng,c-(hamge:s-i‘n the 1T sysiein in this regard.

- Wik éwyf ' /\J:)&/{cz&, v

To

Y. :.uf?_sinccrc!‘y,
!

All Principa) (;fhler"c_"m‘nn-ljssimw,r.%:}’ ChigP Comin issiongry of Central Tazy Plj-‘incipal Ditectors General/

Rirectory Genera




